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-00/ aer 	v rua L bate of or 	5' 	a Y, 

Counselfor the ap 	ca~t 	Shri M P.Dixit pil 
Counsel for the respondents 	tin CjjjtMjw. Sinlu 

ORD,ERt( -)RAI 

The date fixed.m*. the case, on prayer of the learned counsel for the 

d 	el for the other side, A, apRilowit, not o0lected by 'the I di couns hereby 

a 	a the case has bee 	plaw d, Out ugh sup ementarY recke, aa, 	 -ft 	e 	 pl t is.sued.. 

today. 

2. 	It is sulmlUitted by fitte ld, coull-sel. for the apPlkant that the teg 
3ondents 

tile 	with the swnz status, nenc ic nt ,Ive decided to jein-gate 	appl: a e. Ae M 

oe- pennitted to withdTaw this apphr-ation. as reinstatement nv,~ i not be 

ad 	WeNrer, v the -De iency of Cms apphe I.ion. Ho Dossiible during 	A nt 	-1 
ith such. 1 

Che Apphcant ss 	hat Ole withdrawal the M. -counsel for 	 subrnits f 	J ap 	cal-It Pli 

,,di re4ressal ifso far OS conseqtLent-reserves the right to go for lep 

Ti 	d The Id., counsel. for the respoii are concerned, he is still aggnevea. 
Qwnts has- 

nic 	object* 

Prayer is aUowt d.- TAis 1~13jqjcatjo-n. thus, stands -~vithdraWn.. 

Under the circun-Lstances. M.A. 335 of 20,06 km.d M.A. 441 6 are not 

d These M.As- actso stand disiSosed of &s not J)TessecL., 1.)ressed; 

S'.N.P.N Sinha IRIvI A) 	 P.K.
~i:liha jvG 

mps. 
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wo 


